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Joint Report in compliance with Hon’ble NGT directions in the order dated 23.08.2023 in OA
No. 514/2023 titled as Shishram versus Vinod Kuasal: -

“.......This Original Application has been registered on the basis of the letters dated
15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the residents of
Village Mosnota, Tehsil Nangal Chaudhary, District Mahendragarh, Haryana. The allegation in the
letter is that illegal mining is being done in Maa Santoshi Khanij Udyog Lease by cutting the trees
and causing environmental hazard. It is also alleged that due to heavy blasting, residential houses
are damaged and the agricultural fields are effected. Further allegation is that about 200-250 mitrs.
away from the mining area, there is a primary school and the education of the children is affected.

At the first instance, to ascertain the correctness of the allegation, we direct District
Magistrate, Mahendragarh, Haryana and the Haryana State Pollution Control Board (HSPCB) to
submit the joint report. DM, Mahendragarh will act as nodal officer to file the report. Let the report
be submitted within four weeks by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF. List for further
consideration on 01.11.2023”.

In compliance of the above direction, the status report in this matter is as follows:-

1. The unit M/s Maa Santoshi Khanij Udyog Vill-Musnota, Nangal Chaudhary District
Mahendragarh is a mining project of area 8.107 Ha. and has obtained consent to establish
from the Board on dated 26.08.2015 after obtaining Environmental Clearance from
MoOEF&CC vide No. J-11015/401/2012-IA. 1l (M) dated 14.05.2015. The unit has obtained
consent to operate for the period 01/10/2015 to 30/09/2021. Thereafter, the unit obtained
consent to establish for expansion of the mining project from the Board on 04.12.2020 after
obtaining Environmental Clearance from SEIAA, Haryana vide No.
SEIAA(125)/HR/2020/461 dated 20.10.2020 and accordingly obtained consent to operate
for the period 04/01/2021 - 30/09/2025. The unit has intimated that the operation of the
mining project has been closed from 2019 to 2023 and resumed operation in May 2023.

2. In compliance with the Hon’ble NGT order dated 23.08.2023, Deputy Commissioner,
Mahendragarh vide order No. 1268/DA dated 06.09.2023 constituted a committee of the
following officers under the chairmanship of the Sub Divisional Magistrate, Narnaul to carry
out the inspection of the site and submit report. A copy of the letter dated 06.09.2023 is
attached as Annexure-1.

a) The Divisional Forest Officer, Mahendragarh.
b) The Regional Officer, HSPCB, Mahendragarh Region
c) The Mining Officer, Narnaul

3. Accordingly, the site was inspected on 14.09-2023 by the members of the Committee i.e.
Sub Divisional Magistrate Narnaul, Divisional Forest Officer Mahendragarh and Regional
Officer Mahendragarh Region and other officers. Thereafter, a meeting of the above-said
Committee was held on 17.10.2023 at 10:00 AM in the office of the Sub Divisional
Magistrate, Narnaul to review the status in compliance with Hon'ble NGT directions. Copy of
letters dated 12.09.2023 & 12.10.2023 are attached as Annexure-2 & 3.



Divisional Forest Officer, Mahendragarh vide letter dated 25.10.2023 has intimated w.r.t.
inspection dated 14.09.2023 that the lease area at Khasra No. 550 is covered surrounding
from Aravali Plantation. As per the demarcation report of the revenue department dated
16.09.2023, the leaseholder has mined the 15,648 Sq.ft. of illegal mining surrounding the

Khasra No. 550 and transpired that 161 numbers shrubs like muskat have illegally been

damaged and accordingly Forest Offence Report (FOR) dated 02.10.2023 was prepared

under section 32-33 of Indian Forest Act, 1927 and also granted sanction for filing
prosecution case against offenders in the Special Environment Court at Faridabad. Copy of
report along with relevant documents submitted by DFO, Mahendragarh are attached as

Annexure-4.

Mining Officer, Mines & Geology Department, Narnaul vide letter No. Mining/NNL/3432-34

dated 20.10.2023 (Annexure-5) has intimated the following status report in this matter: -

a) The constituted committee visited the mining lease area of Musnota Mines Khasra No.
550 along with Tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As per
the demarcation report by field Kanungo on 16.09.2023, the leaseholder encroached the
area of 15,648 sq. ft. in the Khasra No. 487 & 551 and Senior Surveyor, Surveyor (H.Q)
Director, Mines and Geology Haryana, Panchkula again jointly surveyed/demarcated
along with field Kanungo, Halka Patwari of village Musnota and Mining Inspector,
Narnaul in the presence of representative of Project Proponent and Private Surveyor
were also present on 05.10.2023. After the demarcation, it is found that the total
excavation outside the lease /contract area i.e Khasra No. 487 & 551 is 15,648 Sq.ft.and
the quantity of excavated mineral is 24,812.50 M.T. A demand notice is issued to the
leaseholder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide memo no.
MO/Narnaul/3369 dated 17.10.2023 to deposit the penalty, royalty and price of mineral
illegally excavated minor mineral i.e Rs 42,28,125 (Fourty Two lakh Twenty-Eight
Thousand One hundred Twenty-five only) (Annexure-6)

b) Mining officer, Narnaul has intimated that during the survey conducted from the Google
Earth map, the complaints house at Dhani Jokhla Wali of Musnota Village was located at
693 meters from the place of working (Site of Blasting) in the Musnota Calcite Mine.
Further, it was observed that another hutment/ camp of Dhani Maliya had 4 houses
existing within 300 meters of the mine boundary that was closer to the mine than the
complainant's houses. During the enquiry, the villagers of Dhani Maliyala stated that
they had no problem due to the blasting conducted in the Mine. During the inspection, it
was found that primary school Dhani Maliyala existed within about 200 meters from the
boundary mine and about 200-300 meters from the working place of machinery used for
mining and also found that cracks are seen in the RCC beam on the door level of the
school building, no any cracks found on other walls of the primary school and also
seems that ceiling plaster is found defective due to construction material used in the

school building.



Recently, a joint inspection was carried out in the presence of complainants of the said
mining project by Deputy Director, DGMS Ghaziabad along with Mining Officer Narnaul on
dated 01.09.2023 and conducted to examine the ground vibration by two rounds of biast
and observed the values of induced ground vibrations recorded in seismography. The GPS
Co-ordinates of the location of the Mini Super graph (Seismograph) and the location of the
place of blasting of Mine were taken by the hand- held GPS instrument and the co-ordinates
were Northing: 2752.96259'N & Easting: 7600. 17948 E respectively. Director, Mines
Safety, Ghaziabad sent an action taken report along with comments vide letter dated
13.10.2023 with direction to the management of Musnota Calcite mines regarding violation
vide letter dated 03.10.2023 for rectification of contraventions observed during inspection
and enquiry of the mine. Mine management was directed that no blasting other than the
blasting specified in Regulation 164(1B)(a) of the Metalliferous Mines Regulations (MMR),
1961 shall be conducted within 300 m of such hutments/structures of permanent nature not
belonging to the owner of the mine till controlled blasting permission under regulation
164(1B)(a) of the Metalliferous Mines Regulations, 1961 is obtained from this Directorate in
writing based on scientific study report'from‘a reputed scientific agency. (A copy of a letter
dated 13.10.2023 is attached as Annexure 7).

Conclusion: -

In view of the above facts, allegations w.r.t. to the effect of heavy blasting were not
established as per the report submitted by the Deputy Director, DGMS, Ghaziabad and
Mining Officer, Narnaul to a nearby residence -and school as mentioned above. However,
the other allegations mentioned in the complaint w.r.t. illegal mining and cutting of trees as
per the report submitted by DFO, Mahendragafh and Mining Officer, Narnaul were found
correct and accordingly necessary action as mentioned above have already been taken by

the concerned department under applicable laws/rules.

It is, therefore, prayed that the above Joint Report in compliance with the directions

issued by this Hon'ble Tribunal vide order dated 23.08.2023, may kindly be considered

please.
A
Reglo | Officer - ‘ Sub Divisional Magistrate

HSPCB Mahendragarh Reg|on - Narnaul

Deputy Commissioner
Mahendragarh at Narnaul
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Annexure-1
GOVERNMENT OF HARYANA
OFFICE OF THE DEPUTY COMMISSIONER, MAHENDRA&ARH

ORDERS
Narnaul, the 06 Sept., 2023

No. 1268/DA : Whereas an order has been passed on 23.08.2023 by Hon’ble Natiogal
Green Tribunal, New Delhi in O.A. No. 514/2023, Shishram Vs. Vinod Kuasai, as per
copy attached herewith. ~

.5 And whereas the said report is to be submitted to the Tribunal within four weeks
and needs to be complied with immediately.

3 Therefore, a committee of the following officers is hereby constituted under the
Chairmanship of the Sub Divisional Magistrate, Narnaul to carry out the inspection of
the siteswith relevant record and submit the report latest by 11.09.2023 for further
necessary action.

i) Divisional Forest Officer, Mahendragarh;
i) Regional Officer, HSPCB, Mahendragarh Region;

iii) Mining Officer, Narnaul. W

Deputy Commissioner,
Mahendragarh.

Copy alongwith enclosure to:

Sub Divisional Magistrate, Narnaul.

Divisional Forest Officer, Mahendragarh.
Regional Officer, HSPCB, Mahendragarh Region.
Mining Officer, Narnaul.

o g



Annexure-2

all inqu.New file p

U9
STHUSE STferhII(+1i0)
AR |

1. Divisional Forest Officer, Mahendragarh.
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Divisional Forest Officer, Mahendragarh.
Regional Officer, HSPCB, Mahendragarh Region,
Mining Officer, Narnaul.

Tehsildar Nangal Chaudhary.
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fagg — Regarding meeting in the matter of Original Application No. 514/2023 titled as

Shishram Versus Vinod Kuasal in Hon’ble National Green Tribunal, Principal
Bench, New Delhi in compliance of order dated 23-08-2023.
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Annexure-4

A committee is constituted vide Deputy Commissioner Mahendergarh vide order no.
1268/DA dated 06-09-2023 in compliance of Hon'ble NGT order in OA no. 514/2023.

In compliance of above order Sub Divisional Magistrate, Narnaul, Regional Officer,
Haryana State Pollution Control Board, Mahendergarh at Rewari, Mining Officer, Narnaul and
Divisional Forest Officer, Mahendergarh inspected the site on dated 14-09-2023. During the site

visit following observation found and action taken in the regarding.

1- The lease area khasra no. 550 is covered surrounding from Aravalli Plantation. The lease
holder has violated the order of Hon'ble Supreme Court of India in WP (C) No. 4677 of
1985 dated 18-03-2004 "No mining activity can be carried out on area over which
plantation has been undertaken under Aravalli project by utilization of foreign funds".
As per demarcation report of Revenue Department on dated 16-09-2023 the lease
holder has mined the 15648 square feet of illegal mining surrounding the khasra no.

550. Copy of demarcation are attached here with Annexure, R-1

The Forest Offence Report no. 023/0586 dated 02-10-2023 was prepared at the spot in
accordance under section 32-33 of Indian Forest Act 1927, but the offenders refused to
sign the same, copy of the said FOR (Forest Offence Report) are attached here with as

Annexure-R-2

2- That thereafter, vide memo no. 3793 dated 25-10-2023, the Divisional Forest Officer,
Mahendergarh, while granting sanction for filing prosecution case against the Sh. Aman
Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court, at Faridabad,
directed the Range, Forest Officer, Nangal Chaudhary to file challan in the said court at
the earliest with a further direction that Sh. Jai Bhagwan, Dy. Ranger Incharge Nangal
Choudhary cum-Prosecutor of the Mahendergarh Forest Division will attend the court

hearing on behalf of the State. Attached copy as Annexure-R-3.



During the inspection, it transpired that 161 number shrubs like muskat have illegally
been damaged. Thereafter the Forest Offence Report No. 23/0586 datéd 02-10-2023
was prepared of the spot in accordance under section 32-33 of Indian Forest Act, 1927
but the offenders refused to sign, the same copy of the said FOR and the details of the

offence are attached here with as Annexure-R-4

The lease holder must be maintained the green belt as per approved mining plan, during

the inspection. It transpired that the lease holder not maintained the Green Belt, action

is being taken regarding.

Divisiondl Forest Officer,
Mahendergarh.
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4 Arnexiee. 2,

OFFICE OF THE DIVISIONAL FOREST OFFICER

FOREST COMPLEX, MAHENDERGARH
Tel./Fax:+ 91 01285-220229, E-Mail:- dfomgarh@yahoo.co.in

Range Forest Officer,
Nangal Choudhary.
Sub. Approval for filling of Prosecution case in the Special Environment
Court, Faridabad.
Sanction is hereby accorded for filling of prosecution case against the
offenders in the Special Environment Court, Faridabad, as per detail given below.

g

Sr. | P.C.No. ' Damage Report ‘, Name & Address of Offender |
No.! . |No.andDate | _ ______——— L
2. | 03NCH/2023- | 023/0586 Dated | Aman Sokal 5/0 Vinod Kumar Sokal R/O -B-74 |
' 124 1 02/10/2023 1 Shakti Apartment, Sector-9, Rohini, New \

| | | Delhi. e

You are hereby directed to file challan in the Special Environment
Court at the earlist Range forest officer-Cum Prosecuter of Mahendergarh Forest
Division with attend the Court hearing on behalf of the state.

Divisf@‘g‘é’l Forest Officer,
Mahendergarh. o(¢

l\’\ \ %i—‘——
" \o’é‘%' ‘ 2610|0023

Yo'

153
D.P. Branch 2023
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Annexure-5

4 From
Mining Officer,
Mines and Geology Department,
Narnaul.

To
Sub Divisional Officer(c) ,
Narnaul.

Memo No. Mining/NNL/.243 | Dated 20|16 | 2023
Sub. Original Applicaton No. 514/2023-regarding.

Kindly refer to your office memo no. 1223-26/Steno dated
12.10.2023 on the above noted subject.

L. The Original Application No. 514/2023 has been registered. The
above case hearing on dated 23.08.2023 passed order on the basis of the letters dated
15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the
residents of Village Musnota, Tehsil Nangal Choudhary, District Mahendergarh,
Haryana. The allegation in the letter is that illegal mining is being done in Maa Santoshi
Khanij Udyog Lease by cutting the trees and causing environmental hazard. It is also
agreed that due to heavy blasting, residential houses are damaged and the agricultural
fields are affected. Further allegation is that about 200-250 mtrs. Away from the mining

area, there is a primary school and the education of the children is affected.

2. On the basis of complaint of Shri Shish Ram, Ram Sawrup S/o
Sultan, Parkash s/o Jatha Ram, Kailash S/o |atharam and others. A joint inspection is
done by Sh. Aderla Ram Babu Deputy Director, DGMS Ghaziabad alongwith Sh.
Bhupinder Singh Mining Officer Narnaul and Smt Tanu Joshi Mining Inspector Narnaul
on dated 01.09.2023 in which inspection, inquiry and observation is that the values of
two rounds of blast induced ground vibrations were record seismography in front of
complaint house in presence of complaints, Shri Shish Ram, Ram Sawrup S/o Sultan,
Parkash s/o Jatha Ram, Kailash S/o Jatharam and Shri Bhupinder Singh Mining Officer
and Smt Tanu Joshi Mining Inspector Department of Mines and Geology Narnaul
Haryana Government and persons belonging to mine. The GPS Co-ordinates of the
location of Mini Super graph(Seismograph) and location of place of blasting of Musnota
Calcite Mine were taken by the hand-held GPS instrument and the co-ordinates were

Northing: 2752.96259'N & Easting: 760 0.17948' E respectively.
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During enquiry it was observed that another hutmey,

having 4 houses existing within 300 m of the mine boundary that w,
g laints houses. During enquiry the villagers of - |
blem there was no problem to them due the blasting

They also stated that are getting water for
repeatedly lodging

getting employment in the mine was
problems from the

e mine management though there were no

The cracks observed in the Shiv Mandir (Stage Type) were very minor cracks

and appeared to be normal cracks. No cracks were observed at its compound

wall which is more near to mine that the Shiv Mandir.

A cracks was observed in one of the roof slabs of rear side house & filling
material between two adjoining slabs was found disturbed. No cracks were
observed in any slabs of the front side house which was nearer to the mine. No
cracks were observed in the walls of the both the houses of the complaint.

It cannot be ascertained that the cracks in wall of Shiv Mandir and roof slab were
occurred due to blasting done in the mine as the blast induced ground vibration
was observed within the prescribed limits for blasts conducted in the mine. That
may be due to other factor like ageing effect, quality of construction /material

etc.

However some houses of Dhani Maliyala were found existed within 300m of the
mine boundary and 4 houses of Panchnota village were found existed at a
distance of 106 m from the west side mine boundary and 248 m from the mine
workings. Therefore a contravention to restrict blasting as stated in the
Regulation 164(1-B) (a) of the MMR, 1961 (where surface structures not
belonging to the owner of the mine exist within 300 m danger zone) till a
permission under Regulation 164(1-B)(a) of the MMR, 1961 for controlled
blasting is obtained from this Directorate in writing was interred in Form VI as
required under Regulation 108A of the MMR, 1961.

From the Google Earth map, the complaints house at Dhani Jokhla Wali of
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Musnota Village was located at a 693 m from the place of working (Site of

Blasting) in the Musnota Calcite Mine. (Screenshot of Google Earth Map
Enclosed) Copy of report of DGMG Gaziabad dated 03.10.2023.
4.

In addition of the above the Director, Mines Safety, Gaziabad
region, Gaziabad sent a action taken report vide memo no. 2764 dated 13.10.2023

(copy attached) with direction to the management of Musnota Calsite mines regarding
violation vide memo no. 2067 dated 03.10.2023 for rectification of contraventions

observed during inspection & enquiry of the mine. Mine management was directed that

no blasting other than the blasting specified in the Regulation 164(1B)(a) of the
Metalliferous Mines Regulations (MMR), 1961 shall be conducted within 300 m of such

hutments/structures of permanent nature not belonging to the owner of the mine till

controlled blasting permission under regulation 164(1B)(a) of the Metalliferous Mines
Regulations, 1961 is obtained from this Directorate in writing on the basis of scientific

study report from a reputed scientific agency.(Copy of the action taken report attached)

not violated

In Compliance of the action taken report sent by the Director, Mines Safety Gaziabad
this office is directed to the lease holder M/s Maa Santoshi Khanij Udyog, Musnota to

the directions issued on DGMS Gaziabad vide 2069 dated
03.10.2023.(Copy Attached). This office is also issued a notice to the Maa Santoshi
Khanij Udhyog, Musnota mining lease holder to compliance the direction issued by the

DGMS Gaziabad vide memo no. 3261 dated 13.10.2023.(Copy of action taken report of
DGMS, Gaziabad dated 13.10.2023 and memo no. 3261 dated 13.10.2023 Attached)
5

In compliance of the direction issued by the worthy Deputy
Commissioner Mahendergarh a joint committee is consisting of DFO Mahendergarh, RO

HSPCB Mahendergarh, Mining Officer Narnaul was constituted by Sub Divisional
Narnaul and the joint committee visited the mining lease area of Musnota Mines Khasra
No. 550 alongwith tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As

per the demarcation report is submitted by field Kanungo on 16.09.2023 that the lease
holder encroached the area 15648 sq. feet in the Khasra No. 487 & 551 and Sh. U.

Narasimulu Senior surveyor Sh. Mohit Surveyor(H.Q), Director, Mines and Geology

Haryana, Panchkula again also jointly surveyed/demarcated alongwith field Kanungo,
Halka Patwari of village Musnota and Smt.Tanu Joshi Mining Inspector, Narnaul in the

presence of Sh. Dushyant Sokhal representative of Project Proponent and Private

Surveyor were also present on 05.10.2023. After the demarcation it is found that the
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7 & 551 is 155
total excavation outside lease /contract area ie Khasra No. 48 6

ti r '
meters and quantity of excavated mineral is 24,812.50 M.T. A demand notice is , " /

issued to lease holder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide
this office memo no. MO/Narnaul/3369 Dated 17.10.2023 to deposit the penalty
royalty and price of mineral illegally excavated minor mineral i.e Rs 42,28,125 (Copy

Attached)

6. During the inspection it is found that primary school

Dhanimaliyala existed within about 200 meter from the boundary mine and about 200-
300 meter from working place of machinery used for mining and also found that cracks
are seen in RCC beam on door level of the school building, no any cracks found on other
walls of the primary school and also seems that ceiling plaster is found defective due to
construction material used in the school building,

The report is submitted for your kind perusal.

The next date of hearing is fixed for 01.11.2023.

L]

D/A:- As above. ol
Mining Officer
Mines & Geology Department
Narnaul.

Endst No. Mining/NNL;'..\?.'.ygﬂ\ -3k Dated. &0 { / D/.?JD 27

A copy is forwarded to following for your kind information please.
1. Director, Mines and Geology Department Haryana, Panchkula.

2. Deputy Commissioner, Narnaul.
3. Regional Officer, HSPCB, Mahendergarh,

% '\"
Mining Officer
Mines & Geology Department

Narnaul.
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From

Owner:

Subject: -

Annexure-6
Mining Officer,
Mines and Geology Department Haryana,
Narnaul.

M/s Maa Santoshi Khanij udyog,
Musnota, District Mahendergarh.

Sh. Raman Sokhal & Aman Sokhal,
S/o Sh. Vinod Kumar,

R/o B-74 Shakti apartment,
Sector-09, Rohini, New Delhi.

Memo, No/MO/Narnaul/ 2,2, &9 Dated:- \F |10} 2023

Demand notice of Royalty, Price of Mineral and Penalty for carrying
illegal mining out of lease area in Khasta No.487,551 of village Musnota
beyond Lease hold Area of Khasra No. 550 i.e 8,107 Hect. in respect to
M/s Maa Santoshi Khanij udyog, Musnota Mine.

FrRkR R RRE R

On the subject noted above.
As you are aware that you were granted a mining lease for extraction of
Calcite along with associated Minor Minerals’ over an area of B.107 hectares
of land in Khasra No. 550 in village “Musnota’, Tehsil Narnaul, District
Mahendergarh for extraction of Calcite along with associated minor mineral
for a period of 50 years w.e.f 16.11.1994 to 15.11.2044 as per provisions of
the Mines and Minerals [Deveioﬁment & Regulation) Act, 1957. In this regard,
a2 lease deed was executed by you with the State Government on Form ‘K’
appended to the Mineral Concession Rules. 1960. And the Central
Government through an Ordinance dated 12.01.2015 has made certain
amendments in the mines and minerals (Development & Regulation) Act,

2015 as notified on 27.03.2015.

As you are also aware that a joint inspection team consisting of Sh. U.
Narasimulu Senior surveyor Sh. Mohit Surveyor(H.Q), Director, Mines and
Geology Haryana, Panchkula were also jointly surveyed/demarcated
alongwith field Kanungo, Halka Patwari of village Musnota and Smt.Tanu
Joshi Mining Inspector, Narnaul in the presence of Sh. Dushyant Sokhal
representative of Project Proponent and Private Surveyor were also present
on 05.10.2023. After the jointly demarcation it is found that you have

ﬁr_
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(i)

(i)

(i)

(1)

excavated 24,812.50 M.T. minor mineral beyond the leased hold area under
tantamount to illegal mining. Whereas, by carrying out mining beyond
permissible limit and encroachment in Khasta No.487, 551 of village Musnota,
you have violated /breached terms and conditions lease agreement. Whereas
per provision of Section 21.5 of Mines and Mineral(D&R) Act 1957 and rule
104(1) of the Haryana Minor Mineral Concession, Stocking, Transportation of
Mineral & prevention of illegal Mining Rules 2012 (herein after referred as
state Rules) any act of illegal,‘unauthorized mining shall be liable to the

following.

For first time violation the said mineral shall be liable to be seized the
impounding of all such tools, equipment, vehicles or any other things used for
such unauthorized operation, which may be released only upon realization of
the payment of price of the mineral and the applicable royalty for the mineral
extracted and, in addition, a fine which shall not be less than Ten thousand
Rupees; along with seized along.

For second time violation the said mineral shall be liable to be with the
impounding of all such tools, equipment, vehicles or any other things used for
such unauthorized operation for a minimum period of seven days, which may
be released only upon realization of the payment of price of the mineral and
the applicable royalty for the mineral extracted and, in addition, a fine which
<hall not be less than fifteen thousand Rupees;

Wherever a person is found to be indulging in such offence from the third
time or more, the officer concerned shall register an FIR and handover all
such tools, equipment, vehicles or any other things used for such
unauthorized operation to the Police. Any such offence shall entail(a)
confiscation of all such tools equipments, vehicles or any other thing used for
such unauthorized operation for a period of minimum thirty days or more
and (b) pecuniary penalty and punishment for the offence as provided under
Section 21 of the mine and minerals ( Development & Regulation) act 1957.

Assessment of quantity of mineral illegally excavated and disposed off;

As per the inspection report dated 05.10.2023 the quantity of the stone
excavated and disposed of by excavating outside of the lease Musnota is
24812.50 MT.

(ii)- Assessment of price of Mineral illegally excavated;

%
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accordingly, price of the stone Ks. 125/- per. WY Aocsrdingdy, toeal price of
stone illegally removed is 24812.5x125= Rs. 31015625/

(i) Assessment of Royalty illegally excavated:
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Haryana Minor Mineral Concession, Stociing Travsportation of Mmersd &
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below.

a) Total amount of the royaity of 24812 MT of stome = 111656250/~
b) Total amount of price of mineral = 31,01,562.50/-
¢) Amount of penalty under rule 104{1) Total = 10,000.00/-
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Mining officer,

Mines & Geology Deparument Haryasa,

Nampaul -

EndstNo. - 22310 Dated 45\'—} 10[2.0]-3
Ampyofﬂwahoveisfmrdﬁlmmenn-m.mnes&m
Depamnennﬂmymﬁndxhﬂafminformnandmm;im

Mines & Geology Department Haryana,
Namnaul | -
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Annexure-7

T
»,-'Pfj* Prferd @ d fas AT, TR (4-”4- )
s Office of Mines & Geology Department, Narnai .‘.:'_,,.N

EIEG]
#gst |t @qrdt giee 3=,
HEATT |
FHAD @A AT/ 52 R’ 2.1.12/2023
faww : High Intensity Blasts at Mining sites a threat to Mahendergarh
villages.

sar & arowr fafas 2 fF fBers 01.09.2023 F1 At vamEg Rz,
a qrar [Fees mivams g o dowm |, of fg g a7 & e F a=ey i
fegreareas Fal 7 drrdt aq sieft @+ Rdes F arg Berrmdr safa w5 =nfee
FT FUAT F 7197 797 47 | Ao suwi @ vd qeET #90F 2066 AT 03.10.2023
F g1 Feard s gu et Fda o 5 a2

Management of Musnota Calsite Mine was issued violation letter vide letter
no TS/ E/REATanET. U / 2023/ 2067 dated 03.10.2023 for the rectification of
contraventions observed during inspection & enquiry of the mine. Mine management
was directed that no blasting other than the blasting specified in the Regulation
164(1B)(a) of the Metalliferous Mines Regulations (MMR), 1961 shall be conducted
within 300 m of such hutments/structures of permanent nature not belonging to the
owner of the mine till controlled blasting permission under regulation 164(1B)(a) of
the Metalliferous Mines Regulations, 1961 is obtained from this Directorate in
writing on the basis of scientific study report from a reputed scientific agency.
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